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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No.1276/2020

This the 11tk day of September, 2020

(Through Video Conferencing)

Hon’ble Mr. R.N. Singh, Member (J)
Hon’ble Ms. Aradhana Johri, Member (A)

B.V. Somayajulu, (57 years),
Sr. Accounts Officer (Retired) Group-B
S/o, Late Shri B.V.S. Narayana,
F-163/A, UG-3, National Apartment,
Dilshad Colony, Delhi-110095
...Applicant
(By Advocate: Shri C. Rajaram.)

Versus

1. The Chief Secretary, GNCT of Delhi,
Delhi Secretariat, IP Estate,
New Delhi-110002.

2. Pr. Secretary, Finance,
GNCT of Delhi, ‘B’ Wing, 4th Level,
Delhi Secretariat, IP Estate,
New Delhi-110002.

3. Deputy Controller of Accounts &
Head of Office, Directorate of Audit,
GNCT of Delhi, 4th Level, ‘C’ Wing,
Delhi Secretariat, New Delhi.

...Respondents
(By Advocate:Ms.Esha Mazumdar)

ORDER (Oral)

Hon’ble Mr. R.N. Singh, Member (J):

Heard learned counsel for the applicant.

2.  The learned counsel for the applicant submits that the
present Original Application has been filed by the applicant
under Section 19 of the AT Act, 1985, to challenge the order
dated 17.06.2020 (Annexure A-1) vide which provisional

pension has been sanctioned to the applicant.
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3. Learned counsel for the applicant submits that there is
no legal impediment to sanction the regular pension to the
: applicant. However, in spite of his representation dated
27.07.2007 (Annexure A-5) to the respondent no.2 followed
by another representation dated 21.08.2020 (Annexure A-6)
to the respondents no.2, the grievance of the applicant has

not been redressed till date.

4. Issue notice. Ms. Esha Mazumdar, learned counsel for
the respondents, who appears on advance service, accepts

notice.

5. At this stage, Shri C Raja Ram, learned counsel for the
applicant submits that the applicant shall be satisfied if the
present OA is disposed of at this stage with directions to the
respondents to consider the applicant’s aforesaid pending
representations and to dispose of the same in a time bound

manner.

6. We are of the considered view that if such a request of
the learned counsel for the applicant is accepted, no prejudice

is likely to be caused to the respondents.

7. In view of the aforesaid, without going into the merit of
the claim of the applicant, the present OA is disposed of with
direction to the respondents to consider the applicant’s
aforesaid representations (Annexure A-5 & A-6) and to
dispose of the same by passing a reasoned and speaking order
as expeditiously as possible and in any case within eight

weeks from the date of receipt of a copy of this Order.

8.  The present OA is disposed of in the aforesaid terms. No

order as to costs.

(Aradhana Johri) (R.N. Singh)
Member (A) Member (J)

/lalit/uma/daya
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